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NOTICE
Declaration of Distribution (of Income & Capital) (previously Referred As Dividend) Under Various Schemes of Axis Mutual Fund :

Axis Mutual Fund Trustee Limited, Trustee to Axis Mutual Fund ("the Fund”) has approved the declaration of Distribution
(of Income & Capital) (previously referred as dividend) under the Income Distribution cum Capital Withdrawal (IDCW) option(s)

of following schemes, the particulars of which are as under:

—COLGATE-PALMOLIVE (INDTA] LTMITED)

CIN: L24200MH1937PLC002700
Regd. Off: Colgate Research Centre, Main Street,
Hiranandani Gardens, Powai, Mumbai 400 076.
Tel: +91 22 6709 5050; Fax: +91 22 2570 5088
Email Id: investors_grievance@colpal.com
Website: www.colgatepalmolive.co.in

Ann

Regd./Corp. office: Pinnacle Business Tower, 10th Floor, Shoating Range Road,
Surajkund, Faridabad, Haryana - 121001, Ph. No. (120 - 424 2232, Fax No. 0129 - 4242233

Members of the Company kindly note that, the Cormpany has issued a Corrigendum fo the

of the members of the Company scheduled to be held on Friday, the 307 Seplember, 2022
at 11:30 a.m. through Video Confarencing ("WC )\0ther Audio \Visual Means ("0AVM) sent
to the members by email. The Corrigendum can be downloaded from the Company's
website i 2. www_kohinoorfoods.in and can also be accessed from the websie of Stock

Kohimmoor Foods Ltd.

E-Mail: infoi@kohinoorfoods.in, Visit us at: www.kohinoorfoods.in
CIN- LE2110HR1989PLCOTO351

CORRIGENDUM

ual Report for the Financial Year 2021-22 convening the 33° Annual General Meeting

uantum of IDCW Face Value [NAV as on September \ Exchanges i.e. BSE Ltd. at www. bseindia.com and the National Stock Exchange of India
MName of the Scheme(s)/ Plan(s) Q ; Record P . ¥CNARges]. 8. BoE i ? National Stock Exchange of n
(T per unit) Date* (T per Unit) |19, 2022 (T per unit) Is Nerepy given mat pursuant to section o e | Lid. atwww.nseindia.com and that of National Securities Depositary Limited ('NSDL’) at
Axis Equity Hybrid Fund - Regular Monthly IDCW 0.10 13.05 Companies Act, 2013 (‘the Act’) read with the Investor Education and m:ﬂgﬂp';:r'r::ﬂ:d’;‘; uff:gﬂf:g";ﬁ:‘jﬂf‘ Bidiviiers ﬁi‘;ﬁ;i“ﬁ.ﬁ:ﬂ e
Axis Equity Hybrid Fund - Regular Quarterly IDCW 0.30 13.52 ELC;teeSCtlg&Eugshéuéfsjcl)ég},’) (aAsCC:rﬁre]mge’d ﬁgdgétgranglzgfenggrer}fgl?\?e) are hereby requested to read the Annual Repart along with the Corrigendum.

i i i - Di e o ' - Order of the Board
Axis Equity Hybrid Fund - Direct Quarterly IDCVY 0.20 14.44 (India) Limited (‘the Company”) will transfer all equity shares in respect For Kahinoor Foods L1
Axis Equity Saver Fund - Regular Monthly IDCW 0.09 1163 of which the dividend has not been paid or claimed by the Shareholders | | piace: Faridabad o M
Axis Equity Saver Fund - Direct Monthly IDCW 0.0% 12.85 for seven co.nsecutive years or more i_n the name of Investor Education Date: 20.09.2022 Company Secretary & HBHTLE, (Legal)
Axis Equity Saver Fund - Regular Quarterly IDCW 0.27 11.96 and Protection Fund (*IEPF”) Authority. —

Axis Equity Saver Fund - Direct Quarterly IDCW 0.27 13.22 The Company has communicated individually to the concerned A B ML B L il IR

r : CIM: L40100TG2H0SPLCO454A 5
Axis Triple Advantage Fund - Regular IDCW 0.15 18.7170 shareholders to.cla|m. their unpaid/ unclaimed .second mtgrlm dividend N 0100TG2005PLCOAS: LRy
Axis Trinle Advantaze Fund - Direct Plan — IDCW 015 33,0480 amount(s) for financial year 2015-16 and failure to claim the same Madhapur, Hyderabad-500081, Telangana

LI A A A L L : : would lead to their equity shares being transferred to the IEPF Authority | [3rd E-AUCTION SALE NOTICE UNDER INSOLVENGY AND BANKRUPTCY CODE, 2016
Axis All 5easons Debt Fund of Fund - Regular Plan - 0.25 111543 without any further notice. Notice is hereby given 1o tII:rhE pubds in ganaral under I;?E.EEIEE? En?-rl?sjanglr_lup_lrch}l C-:-:Iiabﬂ“lﬁ

1 . .o . ol the 1aNons mada 2eT thak h s co Widar T
Quarterly IDCW Option The details of members whose dividends have remained | |Cimites fin Linusiation) (-Corparate Debtor is being progesed to fe seid colleciivey | on
Axis All Seasons Debt Fund of Fund - Direct Plan - 0.25 11.2599 unclaimed/unpaid for seven consecutive years have been hosted | |t min Frocmas) fesuistons. 2016 o A8 IS WHERE 15 “AS & WHAT 19" WWHATEVER
Quarterly IDCW Option on the website of the Company. Shareholders are requested to Eiﬁgj“Lﬁ]ﬂ?ﬁfﬁfﬁ,ﬁé’mﬁﬂﬁgﬁﬁiE.’;ﬂ'ﬁ;;i.':[fﬁﬂﬁfﬁ;;ﬁﬂﬂmm e
Axis All Seasons Debt Fund of Funds - 0.50 12.3115 refer “investor” section on the website of the Company web-link | |7na tading of the asset= siated in the below tabla shall take place thrmugh online s-auction
Regular Half Yearly IDCW http:llwww.co_lgatelnves_tors.cq.!nlshareholder-mformgtlon to ﬁﬁ;ﬁﬁn‘fﬁﬂﬁ T.:.5§pﬂf.;§f.':.al E-Governance Zervices Limited (Ne3L) via website
Axis Dynamic Bond Fund - Regular Quarterly IDCW 0.25 10.4990 Verlfy the details of unclaimed d|Y|dendS and the shares liable to Subrmission of Reguisite Forms, Alidavils, |From 21,09 2022 o 06, 10 2022

be t f d to the IEPF Authorit Declaration ate. by the Prospective Budder

: ; . e transferred to the uthority.

Axis Dynamic Bond Fund - Direct Plan - 0.25 10.4188 Site vigd | Inspection Date From 10102022 to 16.10 2022
Quarterly IDCW Option The. concerned Shareholders may note thaf[ upon trqnsfer pf such | |izitaeior Submisson 5T EWD 16.10 2022 vy 05.00 P
Axis D -~ Bond Fund - Rerular Half Yearly IDCW 010 104975 equity shares to the IEPF Authority, no claim shall lie against the | |[Pate and Time of Auction On 20.10.2022 tentatively

de o LU 2o o o LR - LBl L : 10 : Company in respect of unpaid/ unclaimed dividend amounts and the | | g T—raiswin srous Tier o ssesis e
Axis Dynamic Bond Fund - Direct Plan - 0.50 11.6657 equity shares transferred to IEPF Authority. Shareholders may further | ||Me) availabie for sale in e-auction: fin INRj fin INR)
Half Yearly IDCW Option note that both, the unclaimed dividends and corresponding shares | || 1 | Lets: 62,07.300/- B,20.730/-

. . September . . e . . GRP Pipes 1100 mm Diameter Plus 18% GST
Axis Strategic Bond Fund - Regular Quarterly IDCW 0.20 26,2027 10.212% including all benefits accruing on such shares, if any, once transferred | |z T tors: 1.51.37.100\- 15137107
Auxis Strategic Bond Fund - Direct Plan - 0.20 » 10.4320 to the IEPF Authority can be claimed back from the IEPF Authority for etarn BH i Plus 18% GST
Quarterly IDCW Option which details are available at www.iepf.gov.in . L . s R
Axis Strategic Bond Fund - Regular Half Yearly IDCW 0.50 110736 Ir;] cashe Igf any cIa_Iifif[:agon/ assistaF?ce_ itn this dre(:sghard, Tthe c;)ncfrne;j — ?:: Ky Elw_ql:fll}-a.-r\-:l m;;mr.:.u L EZ:UR .‘IH.*’:EPGET L :

: = BT " shareholder can write to Company’s Registrar and Share Transfer Agent- | | e o o o e B Aol atoams o e e e
S E v DO Dot e ik Link Intime Inia Prvate Limited, C-101, 247 Park L., Marg, Vol | | G et Tere b Eond o it e 0 sl e o ot et

. . . . wai -@uct T Sinbid. inrapglagi
AeR T S Fp e 035 1174 West, Mumbai 400 083 email to iepf.shares@linkintime.co.in website of tha Corporate Debiar at ntlp:.'m'-lilﬂ.lanmwuartgha.mm. ™e Liquidator has the
o = . . . 1 Wb A
el W U L L : 0741 All the shareholders holding shares in physical form may note that as | | oo e e e i ot b Contact:
Quarterly IDCW Option per SEBI Circular No. SEBI/HO/MIRSD/MIRSD _RTAMB/P/CIR/2021/ | | M. Neel Doshi at +31-8404000657 or Mr. P Sankar ai +81.8380300863 E-mail:

' u I o . F&Eld@l’lE‘!l coun and Tor assel § sale relatad [msuss |.'||EEBE contact Mr. Vi]ﬂj Hourmar 'G-.H.l'ﬂ,
Axis Regular Saver Fund - Direct Plan - 0.25 13.5966 655 dated 03.11.2021 it is compulsory to furnish/update PAN, KYC & Liquidator st +41-961038833 or e-mal at bquidaion. Iipl@sumedhamanagamant com or
Quarterly IDCW Option Bank account details and Nomination details. Shareholders holding | | 27 ™ " Bepe Hehm At e = :

Axis Regular Saver Fund - Regular IDCW Option - 0.50 125568 shares in demat mode can register/update their bank account details Vijay Kumar Garg
. . . § 1 E“:q“-
H-EI“ lfearl"r" thrOUgh thelr Dep03|t0ry PaFtICIpantS. Inq#rlr ratler :31" Lancs ':."u:l.'!rhhi: Tharmsal P‘-cl::m:r Lirmibist
Axis Regular Saver Fund - Direct Plan - 0.50 130718 For Colgate-Palmolive (India) Limited | | =8 =0 = e e e
¥ : regs: Flat Mo, 2, roject Spes ress for Cormespondence:
Half Yearly IDCW Option Place: M , Surender Sharma Iodar A GFL £oen Hegvs Gia Sumedha Management Salutions Private Limied
Axis Gilt Fund - Regular Half Yearly IDCW 0.25 10.3680 ace S umbai Whole-time Director - Legal g::elléamﬂ;i; 12101, R Contact Number: 0114165 448188 '
Axis Gilt Fund - Direct Plan - Half Yearly IDCW Option 0.25 10.6293 Date : September 20, 2022 & Company Secrelary| fowaafiodgansioon.  ((RliEeSEmlE L
4 st 4 :
Axis Floater Fund - Regular Plan - Quarterly IDCW Option 3.00 1024.7894 Date - 21.00.2022 Place : New Deihi
Axis Floater Fund - Direct Plan - Quarterly IDCW Option 3.00 1029.2065 Kumar Housing Township Private Limited
Axis Money Market Fund - Regular Plan - 10.00 1000 1044.5274 Formerly Known as Krishcon Publication India Private Limited
Quarterly IDCW Option CIN : U45100PN2017PTC170130
Axis Money Market Fund - Direct Plan - 10.00 1050.5175 Regd. Office : 2413, Kumar Capital, East Street, Camp, Pune MH - 411001
' Regulation 52(8), read with Regulation 52{4) of the SEEBI (LODR) Regulations, 2015
ri - ; el LA
SlRyaaly IR P o : : Extract of Audited Standalone and Consolidated Financial Results for the Quarter and Financial Year Ended on 31st March 2022 _(Rs)
# Asreduced by the amount of applicable statutory levy, if any. Particulars Standalone Consolidated |
* or the immediately following Business Day if that day is not a Business Day. SiinE m‘ﬁ?&:;ﬂ”ﬁd S L rz?z?::r ‘“g:}jﬂa g ::f;;;;';:
Pursuant to payment of IDCW, the NAV of the above stated IDCW options of the scheme/plan would (Audited) | (Unaudited) | (Audited) | (Audited) | (Audited) | (Audited)
. 1. | Total income from operations - - - - - -
fallto the extent of payout and statutory levy, if any. 2. | Net Profit{Loss) for the period (Before tax, 42443702| 18294722| -12452633| 92083462| -12452633| 92032538
Bkl F : Eat ] : e exceptional andior extracrdinary items)
Th-r? Distribution would be paid to the beneﬂf:ual owners/ unit holders whose names appear in the statement of beneficial owners 5. |Gk Srohtn s fof e berisd Bskritacant | anaissaal il il SGaaie| el vicises
maintained by the depositories under the said scheme(s)/plan(s) at the close of business hours on the record date and to the unit after exceptional andlor extraordinary items)
holders holding units in physical form, whose names appear in the Register of unit holders maintained with Registrar and Transfer 4 iﬁpffféﬁkﬁiﬁlfirnﬁfiﬂrﬁa ‘:L'-;rﬂt;“ A 3155591 12866.115| 12452633 69.984.000) -12452633)  6.09.26.660
Agentunder the IDCW option(s) of the scheme(s)/plan(s) as at the close of the business hours onthe record date. 5. | Total comprehansive income for the period 31.155591| 12966115 -12.452633| 69984000\ -12.452633| 6.99.26.660
Investors may kindly note that declaration of Distribution is subject to availability of distributable surplus on the record date/ ex- {comprising profitifloss) for the period (after
PRI = 52 . = 3 . : , tax} and other comprehensiva inceme (after 1ax)
distribution date. Incase the distributable surplus is less than the quantum of Distribution on the record date/ex-distribution date, 6. | Paid up Equity Share Capital 10,100,600 10,100,000  10,100.000| 10,900,000 10,100,000 10,100,000
: - P - - : - [ 7. | Reserves (excluding Revaluation Reserve) F74B2,068| 26,306477| -12,521833| 57462.088| -12.521,933(1,12.28.02 645
the entire available t:lmtrlhutlablcsurplusmtheschcmc{s}fplan[s]W|IIhcdcclared as Distribution. 5 Hrmadinh =g | SE4D6 477 2ar05s| 67 562.088| | 2421033 113.35.02 845
Investors are requested to kindly take note of the above., 8. | Paid up Debt Capital/Outstanding Debt 3,890.000,000 | 3,865,000,000 | 3,740,000,000| 3,990,000.000 | 3,740,000,000 | 3.89.00.00,000
10} Dutstanding Redesmable Praference Shanes - - - - - -
For Axis Asset Manageme nt Cumpaw Limited 1'1. Drelbt Equity Ratio . = 2401 106, 16:1 1154451 B2.90: 1 (1544):1 35&;
(CIN - U65991MH2009PLC 189558) g i i i A - i A
(Investment Manager to Axis Mutual Fund) 13| Interest Service coverage Ratio (EBIT/Interest MA MA MA, MA MA, MA
Expenses)
Place : Mumbai Sd/f- 14| Capital Redemption Reserve A, WA MA M MA H&
Date : September 20, 2022 o Chandresh Kumar Nigam ] eplhid i de ity 3AS5591| 12966115 12452633 69984000 -124526%3| 699.26,660
No. :52/2022-23 Managing Director & Chief Executive Officer : ;. E arn:ngsﬁi:r Share 13? 25? s 41.:*1&!-: 34:51 gﬁ TE?E.J? i ;]1 .éﬁ Fgﬁ
JCurrant (] JhED . - i e I S
19| Long term debt to working capital 9,581 1.018:1 1.05:1 8,581 1.05:1- 1101
g
Statutory Details: Axis Mutual Fund has been established as a Trust under the Indian Trusts Act, 1882, sponsored by Axis Bank Ltd. (liability restricted 20| Bad debt to Account Receivahle Ratio (Y MA A, M A, IS
to ¥ 1 Lakh). Trustee: Axis Mutual Fund Trustee Limited Investment Manager: Axis Asset Management Company Limited (the AMC) Risk Factors: Z1.| Currianl Liabifily Ralio 036231 000631 0.0025:1 0.36823:1 0.0025:1 0,331
Axis Bank Ltd.is not liable or responsible for any loss or shortfall resulting from the operation of the schemes, gi Eﬂ;ﬁﬁ:ﬁﬁ*“ D'd;"; -:._ga;;' ﬂ"gg‘::;' L :41 ﬂ.%ﬁ:; ':"E'L:';
Mutual Fund investments are subject to market risks, read all scheme related documents carefully. 24 | Inventory Tumaover MA WA WA WA A MA
25.| Operating Margin NA N N NA N MNA
26, Met Profit 8Mangin FAy MA MA M A A
27| Sector specific eguivalent rafios, as applicabla FA My MA A A MA
Moda:
AX IS MUT UAL FU N D 1. The abowe Standalons and consalidated Audited Financial resulls have been prepaced as per the SEBI (Listing Obbgation and isclasurs
Feguirements) Regulation, 2015 and have been approved by the Board of Directors at its meeting held on September 01, 2022 and alsa placed an the
wiabsite of the Company i.e. waww_kumarmagnacity.com.
2. The above is an extract of the detailed format of Standakone and consolidated Ausdited Financial Results for the Quarter and Financial Year ended on
. : : . : . = . March 31, 2022 Bed with the BSE Limiled under Begulation 52 af the SEBI (Listng Qbligation and Disclosure Bequarements ) Regulations, 2015 The
.ﬁ.,m:-': Hause, First Floor, C2, 'I:l".l'adla International CﬂnIrE,:. Pandurang E"'_Jd hkar !‘-'larg- Worli, Mu mh'al" 400 H?S' Indlia. detalled format of Financal Results for the Guarter and Financial Year endead on March 31, 2022 are avallable onthe websites of the BSE Limited,
TEL:(022) 4325-5161, FAX : (022) 4325-5199, EMAIL : customerservice@axismf.com, WEBSITE : www.axismf.com, 3. For the items refermed in sub-clauses (&) to (v) of the Regulation 52 (4) of the SEBI (Listing Chligaton and Disclosure Requirements)
ADDITIONAL CONTACT NUMBER : 8108622211 Regulations, 2015, the perlinant disclosures have been made to the BSE Limited and can be accessad on the waw bseindia.com.
4, The figures for the corrasponding previous period have bean regrouped [ restated wheravar necessary, to make tham comparakbile.
5. Asthe Company become e holding company in the month of Marsch 2022, the reporling of consolidated financial resulls lor he padiod staring from
January 01, 2022 toMarch 31, 2022 i not apolicable sd)-
Flace ;: Pune MED"-HSh daln
Data : 19 September 2022 DIN- E;E.gllgﬂyrﬁﬁ

FORM A
PUBLIC ANNOUNCEMENT

{Urder Reguiation & of ita Insctvancy and Barknipioy Board of india
(reeabesancy Hesoilion Process hor Corparate Persons) Regulahons, 2016

FOR THE ATTENTION OF THE CREDITORS OF
EASUN PRODUCTS OF INDIA PRIVATE LIMITED

RELEVANT PARTICULARS ; -

| EASUN PRODUCTS OF MDA PRIVATE UMITED
|Sh Oclober, 1964 B
Inconponaiad under the Companies Act 1356 and

Regisiered wih Mrisiry of Comporale Alsrs Aol

TIL Limited

Regd, Office : 1, Taralolla Road, Garden Reach, Kolkata 700 024, Tel : +81 33 6633 2000 / 2845, Fax : +81 33 2460 2143 / 3731
CIN : L7T4993WB13T4PLC041725, Websita : www tilindia.in

"IMPORTANT"

\Whilst care s taken prior o
acceptance of advertising

Extract of Standalone (for the Three Months and Twelve Months Ended 31st March 2022)

1. | Mame of comporate dabar

2. | Dl of incorperation of cerpracat ebior

< | ALNORRY uncer which coporate Geotor is
neorporaled | registersd

and Consolidated (for the Twelve Months Ended 31st March 2022) Financial Results

T in Lakhs except Earnings Per Share

copy tisnotposslgtoverty | | e STANDALONE CONSOLIDATED
. Th | d : | idantification Mo, o i '. e . s Particulars Three months ended Twelve months ended Twelve months ended
IS contents. Ihe Indlian 5 | Address of e registered ofice and | egistered Office: Tempie Tower 6h Fioar, 672, i 31st March |31st December] 31stMarch | 31stMarch | 31stMarch | 31stMarch | 31stMarch
| principal ofios {f any} of Gorporste debior | Arnesslai Chennai - 35, Tail Nadu — 600035, IN, ' 2022 2021 2021 2022 2021 2022 2021
't £ |I"E.|:l"\.lE'|'|-.".‘§,' Cormimencesrmant data 1 reapas! | Ordar Fronouncad: 100082022
EXpress (P) lelted cannot be o coepora drdioe _ Audited Unaudited Audited Audited Audited Audited Audited
7| Em.ﬁ_aeum of cloewre of Ineovency | 18/0G/2023 {Refer Note 2) (Refer Note 2)
' | resshution pricess |
held respons|b|e for SUC || e fiame gt mumbercive | A e 1. | Total Income from Operations 2,491 1,781 7,071 8,926 31,679 7,713 32,051
insohency profesional ading s imedm |EEUEA 001 APPO0TO 20 F- 201810 1358
f | | rasohition professional — o o 2. | Profit / (Loss) for the period (Before Tax, Exceptional
contents, nor for dly 1085 Or S 2000l 1o AL S A TS IAEARRN AMAR Y S Ko ST S MR and / or Extraordinary ltems) (3,751) (3,608) (4 594) (14,394) (7.222) | (15,863) (7,365)
' WA LAy, Monarmwvs, SIL0 3. | Profit / (Loss) for the period Before Tax (after Exceptional
damageincuredasaresutof | | Sraiio s e 1) Mumbs A BKC Care, 37 i and / or Extraordinary ltems) (20.704) | (3608) |  (4594) | (40347) | (6998) | (41816) | (7.141)
transaCtionS W|th COmpanieS Mm ik wmmmmﬂ;;w il 4. | Profit / {Loss) from Ordinary Activities After Tax
! 2 Chennal Address: Fiat Mo.B, 3rd floor, 1218, (after Extracrdinary ltems) (31,669) (3,121) (3,357) (41,648) (6,702) (43.117) (6,848)
1 1 1 ¥ 1 & Hi‘l.l'l'l-ﬁﬂ.'l’lliﬁlll‘l. EP H‘ml S ! e IR LS Lo -_— — - - — - B o - = o - = = —n N e - ® - = =
assomanons or |nd|V|dua|S Abhiramapuram, Chernal - Em;:v o 5. | Total Comprehensive Income for the period
T -mmﬁ’-’-ﬂm G spmnproch RO com [Comprising Profit / (Loss) for the period (After Tax)
1IN 1N | 5 1P oy o and Other Comprehensive Income (After Tax) (31,712) (3,124) (3,362) {41,699) (6,712) {43,088) (6,924)
Avertiing in s NEWSpapers || |z Gesss et st fomumcee
Y o hsadi sttt S Equity Share Capital (Face Value  10/- each) 1,003 1,003 1,003 1,003 1,003 1,003 1,003
o Publications. W therefore e oo Tk Reserves (Other Equity) (21309) | 20390 | (21,101) 21,987
recommend that readers e 8. | Earnings Per Share (Face Value of ¥ 10/- each) #
e e Ean]ge;m?ﬁ o gech e Tty e pee ey (a) Basic (%) (315.73) (31.12) (33.47) (415.20) (66.82) (429.87) (68.27)
make necessary - INquires [ E s | s A (b) Diluted (%) (315.73) (31.12) (3347) | (415.22) (66.82) | (429.87) (68.27)

Motice is hereby given that the National Cormpany Law Tribunal has ordered the # Figures for three months ended are nol annualized.
commancement of a corparate insohency eschdion process of the EASUN PRODUCTS

OF INDA FRIVATE LIMITED on 15/ 082022 Notes :

The cradiors of EASLUMN PRODUCTS OF INDIA PRIVATE LIMITED are hareby called upon to

subrmat their clals with proof on or belore 031002022 to the intarim resolution professional 1}
at the address mentioned against entry Mo, 10

The financial craditors shall submis their claims with prood by electronic means ondy. Al other
creditors may submit the claims with prootin person, by postor by elactronic means.

A fimancial craditor balonging to a class &s listed against the antry Mo. 12, shall indicats its

hefore sending any monigs or
entering nfo any agreements
with advertisers or othenwise

The above is an extract of the detailed format of audited Financial Results for the year ended 31st March 2022 filed with the Stock Exchanges under Regulation
33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended. The full format of the three months ended and twelve months
ended Financial Results are available on the Stock Exchange websites (www.bseindia.com / www.nseindia.com) and on the Company’s website: www.filindia.in.

cholce of authonsed reprasentative from among the three insolvency professionals listed 2] The figures for the 3 months ended 315t March 2022 and corresponding 3 months ended 31st March 2021 are the balancing figures between the audited figures
aCtln onan adVGITISGmenT m zﬁ:?:::}sﬂ%:&::g;ﬁzﬁﬂ B8 SHIIrER] Repolaiatie: o1 HINER In T L. st in respect of the full financial year and the year to date figures up to the third quarter of the respective financial years.
g St ial orOF Se) ae o TRERAS G EAGCTS Dbe IMTRAN SR i PR 3) The above audited Financial Resulis, as reviewed by the Audit Committee of the Board, were approved and taken on record by the Board of Directors at its meeting
an manner Whatsoever Ravindra Chaturvedi, Intesm Rasoksion Professional held on 189th Sepltember 2022, Audit, as required under Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015, has been
Regn. Mo.: IBEI/IFA-001IP-PO07H2/201 7-2018/11 358 : -
y ' Date; 21/00/2022 Inﬁ?ﬁg ManriarmEnsun Products of India Private Limited carried out b}f the Statuturg..r Auditors of the Compa L

PR VT Do AFA valld il 05-12-2022 4) Exceptional tem for the year ended 31st March 2021, represents gain of Rs. 224 lakhs towards sale of a property, registered and owned by the Company, admeasuring
4636 square feet carpet area, situated at Unit No. 502-A, 5th Floor, Western Edge Tower No.1, Dutta Pada Road, Borivali (East), Mumbai 400066. Exceptional

itemn for the year ended 31st March 2022, represents impact of Rs. 25953 lakhs towards various matters as stated in the notes and adjusted in the Books.

For TIL Limited

Flace : Kolkata Sumit Mazumder

Date : 15th September, 2022 Chairman & Managing Director

w. . CHENNAI/KOCHI

f'inanci&..ep’.in ﬁ. . @. .'
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Loss of share certificates of
APOLLO HOSPITALS ENTERPRISE LIMITED CHENNAI

Notice is hereby given that share certificates for 300 equity shares of Apollo
Hospitals Enterprise Limited, standing in my name and bearing the following
distinctive numbers have been lost by me. | request the Company to issue
duplicate share certificate in lieu thereof.

Any person who has a claim for the said shares should lodge such claim to the
company by written communication addressed to Apollo Hospitals Enterprise
Limited, Secretarial Department, Ali Towers, 3rd Floor, Chennai 600 006 within
15 days from the date of this notice, failing which the company will proceed
to issue duplicate share certificate in lieu of the Original Share Certificates as
requested by me without further information.

Folio Name of the Share Distinctive Nos. No.of
No. Holder Certificate No. Shares
1083 | V. BHANUMATHI 351083 3947361 to 3947660 | 300

Place : Chennai

Dated : 20.09.2022 (V. BHANUMATHI
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BEFORE/ THE DEBT RECOVERY APPELLATE TRIBUNAL,
CHENNAI
AIR No. 228/2019
IN

SA No.171/2018
The Authorized Officer,
Phoenix ARC Pvt. Ltd.,
No.182, 2nd Floor, Mount Road, Chennai-600 006.

Vs-
M/s Oyester Homes Chennai Pvt.Ltd.,
Rep by its Managing Director, Mr. Balasundaram,
New No.11, Old No. 24, "X" 5th Street,
Anna Nagar, Chennai-600 040. And Others
... RESPONDENT/APPLICANT.

... APPELLANT

To
Mr. R Jayakumar,
Son of Mr. SK Ramudu Chetty,

No.5, Erikarai Street, Nerkundram, Chennai 600 107.

... 2nd Respondent/Respondent

In the above application filed by the Applicant before the Hon'ble
Debt Recovery Appellate Tribunal, Chennai is numbered as the AIR
No0.228/2019, this Hon'ble Tribunal was pleased to ordered notice to
you returnable by 13.10.2022.

Hence, Please take notice and appear in person or through your
advocate before this Hon'ble Appellate Tribunal, Chennai on
13.10.2022 at 10.30 am, failing which the said application will be
decided in your absence.

Counsel for Appellant.
V.JAYACHANDRAN, ADVOCATE.

PUBLIC NOTICE

Public are warned that Mr. David Hansda and Mrs. K. Nadhiya are
the absolute owners with valid legal right and title as per the Sale
Deed dated: 17.1.2014, registered as Document No. 394/2014, in
the office of the Sub-Registrar, Guduvancheri, the property being
425 Sq. ft. undivided share of land out of land measuring 1942 Sq.
ft. bearing Plot No. 26, M.G. Nagar-V, comprised in Old Survey No.
339/5A1, New Survey No. 339/24, situated at No. 193, Audhanur
Village, Sriperumbudur Taluk, Kancheepuram District together with
Flat No. FI, First Floor, having a plinth area of 953 Sq. ft. (including
common area) of the building called 'lyswaryam' together with one
covered Car Park space on the Ground Floor.
The Page No. 16 is missing from the original Sale Deed hence
this Public Notice is being issued. Any person having objection or
dispute or challenge against the aforesaid transaction may submit
such objection, dispute and challenge in writing within 7 days to Mr.
R. Sridharan, Advocate & Notary Public, Flat No. 7, Raajvenu, New
No. 15, Raja Street, T. Nagar, Chennai - 600 017, failing which, the
claim of such person/swill be deemed to have been waived and | or
abandoned and it is presumed that there is no challenge | dispute
about the title and their execution | registration of the Sale Deed
dated: 17.1.2014, registered as Document No. 394/2014 in favour of
Mr. David Hansda and Mrs. K. Nadhiya, who intends to mortgage the
property to Bank of Baroda after sanction of the Housing Loan and
we shall proceed to complete the proposed transaction.
R. Sridharan,
Advocate & Notary Public,
Flat No. 7, 'Raajavenu’, (New No. 15), Raja Street,
T. Nagar, Chennai - 600 017.
Ph: 24344771.
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BEFORE THE HONBLE
llird CITY CIVIL, COURT AT
CHENNAI
OS No. 3508 of 2022
V.Kumar S/o, Venkatesh - Plaintiff
“Vs-

1. M.Mani muthu and one another

- Defendants
To,
1. M.Mani muthu
Father not known to the Plaintiff,
No.15, Ellaiamman Kovil Street,
Kottur, Chennai- 600 085
2. M. Marry Matilda,
W/o. M.Mani muthu,
No.15,Ellaiamman kovil street,
Kottur, Chennai- 600 085
In the above case filed by the
Plaintiff V.Kumar the Hon’ble 111?
City Civil Court, Chennai had
Ordered notice to you returnable
by 26/10/22. Kindly make it
convenient to be present in the
above said Hon’ble Il City Civil
Court, Chennai on 26/10/22 at
10.30 A.M, Failing which the
matter will be heard and decided
in your absence .
R.CHANDRASEKAR
S.SUBRAMANIA RAJA
D.GOWTHAMI REDDY
Counsel for Plaintiff

IN THE COURT OF
ADDITIONAL DISTRICT
JUDGE AT CHENGALPATTU
0.S. No. 408 of 2021

Mrs. EGATHAMMAL Plaintiff
-VS-
Mr.Govindaswamy, and others
.. Defendants

To
1. Mr, Dillibabu,
S/o.Mr.Sundararaj.

2nd Defendant
2. Mr.Deva,

S/o.Mr.Sundararaj.
Defendants 2 to 3 are residing at
No,2/144, Mariyarmman Kovil
Street, Periyabilleri, Thalyur
Village, Thiruporur Taluk,
Chengalpatttu District.
3rd Defendant
3.Mr.Karunakaran,
S/o. Ponnusamy,
Perlya Pilleri, Thalyur Village,
Kelambakkam Post,
Thiruporur Taluk,
Chengalpattu District.
11th Defendant
4 Mrs,Rajeswarl Deepak
W/o.Deepak,
No.62, C.R.Ramaswamy Road,
Tyenampet, Chennai-18.
13th Defendant
Please take notice that the
above suit filed by the plaintiff you
before the above said Hon'ble
Court was pleased to order
notice to you by paper publication
returnable by 10.10.2022.
Hence, you required to appear
the Hon'ble Court on the above
said day at 10:30am. Either in
person or through your pleader,
failing which the matter will be
decided in your absence.
A.RAMALINGAM
Counsel for Plaintiff

BEFORE THE HON'BLE
PRINCIPAL JUDGE FAMILY
COURT AT CHENNAI
HMOP No.2959/2020

R.Suresh, S/o.M.Ramakrishnan
No.66/202, Bajaraja Nagar,
2nd Street, Old Washermenpet,
Chennai—600 021 ...Petitioner
Vs
B.Manimegalai
D/o.A. Balakrishnan
...Respondent
To
B.Manimegalai (Respondent\)
W/o. R.Suresh,
D/o.A. Balakrishnan, O.No.3/259
N.No.2066, Sathya Nagar
4th Street, Kovilampakkam,
Chennai—600 117
Please take notice that the
above petition came up before
the Hon'ble Court on 30.08.2022
and the Hon'ble Court was
pleased to order substitute service
by paper publication returnable
by 26.09.2022. Take notice and
eppar before the Hon'ble Principal
Judge Family Court At Chennai on
26.09.2022 in person or through
a duly instructed counsel and
file your objections if any failing
which the case may be heard and
decided in your absence.
R.Suresh
Petitioner
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ENROLMENT NOTICE
After 10 days of the publication
of this notice and within 3 months
thereafter, | Dhanamathy R.A,
D/o P.Appadurai, aged 22 years,
Permanently residing at No
54/30, R Durai Nivas,
Mandaba Street, Sakkarapuram,
Gingee, Villupuram  District,
Tamilnadu- 604 Intend
having my enrolment as an
Advocate moved before the bar
Council of Tamilnadu, bar council
building, high court campus,
Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.
Dhanamathy R.A.

After 10 days of the publication
of this notice and within 3 months
thereafter, | Hirissi  Shivani
Gopinath, D/o R.Gopinath, aged
22 years, Permanently residing
at No 310, Masilamanipuram,
Balakrishnapuram Post, Dindigul
District, Tamilnadu- 624 005
Intend having my enrolment
as an Advocate moved before
the bar Council of Tamilnadu,
bar council building, high court
campus, Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Hirissi Shivani Gopinath
After 10 days of the publication
of this notice and within 3 months
thereafter, | Mughundhan.B,
S/o V.Balamurugan, aged 22
years, Permanently residing at
No 22, 2nd Floor, 5th main road,
Thillai Ganga Nagar, Chennai,
Tamilnadu- 600 061 Intend
having my enrolment as an
Advocate moved before the bar
Council of Tamilnadu, bar council
building, high court campus,
Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Mughundhan.B.
After 10 days of the publication
of this notice and within 3 months
thereafter, | Medini Manoharan,
D/o Manoharan, aged 22 years,
Permanently residing at No

., Nehru Street, Vanasakthi
Nagar Ext, Kolathur, Chennai
Tamilnadu- 600 099. Intend
having my enrolment as an
Advocate moved before the bar
Council of Tamilnadu, bar council
building, high court campus,
Chennai-600104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.
Medini Manoharan

ENROLLMENT NOTICE

After 10 days of the publication
of this notice and within three
months there after. |, K.VISHNU
PRIYA, D/O. P.Kumaran, aged
22 years, permanently residing
at No.335, Bajanai Kovil Street,
Poorivakkam, Poorivakkam
Post & Village, Uthukottai Taluk,
Thiruvallur Dist 601103. Intend
having my enrollment as an
Advocate moved before the bar
council of tamilnadu, bar council
building, high court campus,
chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

K.VISHNU PRIYA
Fkk dkdk dkk

After 10 days of the publication
of this notice and within three
months there after. |, V. SHAKTHI
REKHA, D/O. T.M.Velu, aged
23 years, permanently residing
at No.3/1, Pillaiyarkoil Street,
Vellavedu— 600 124. Thiruvallur
Dist. Intend having my enroliment
as an Advocate moved before
the bar council of tamilnadu,
bar council building, high court
campus, chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

V. SHAKTHI REKHA

Fkk dkdk dkk
After 10 days of the publication
of this notice and within three
months there after. I, E. BALAJI,
S/O. A. Ethirajan, aged 47 years,
Permanently residing at No:
10, Mahalakshmi Nagar Extn.,

Karanaipuducherry Village,
Vandalur Taluk, Chengalpattu
Dist, Pincode -603 202.

Tamil Nadu. Intend having my
enrollment as an Advocate
moved before the bar council of
tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

E. BALAJI

dekk dokk kkk

After 10 days of the publication
of this notice and within three
months there after. I, GAYATRI
RANGANATHAN, WI/O.
Bharadwaj Sridharan, aged 38
years, permanently residing at
C31, AGS Colony, 4th Street,
Nanganallur, Chennai- 600 061.
Intend having my enroliment
as an Advocate moved before
the bar council of tamilnadu,
bar council building, high court
campus, chennai- 600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

GAYATRI RANGANATHAN
Fkk dkdk dkk

After 10 days of the publication
of this notice and within three
months there after. |, U.AJITH
KUMAR, S/O.N.Udhaya Kumar,
aged 22 years, permanently
residing at No.6/68, Ram Nagar,
3rd  Street, Periyapanicheri,
Chennai 600112. Intend having
my enrollment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
high court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

U.AJITH UMAR

After 10 days of the publication
of this notice and within three
months there after. I, SUNIL.S,
S/o. K.Srinivasan, aged 22
years, permanently residing at
No.71/29, Mariyamman Kovil
Back, Thandurai, Pattabiram,
Chennai —600 072. Intend having
my enrollment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
high court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

SUNIL.S

After 10 days of the publication
of this notice and within three
months there after. |, KARTHICK
DHARUMAN, S/O M.Dharman,
age 23 years, permanently
residing at No.2/21, Thangal
Street, Anna Nagar, Ramapuram,
Chennai- 600089. Intend having
my enrollment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

KARTHICK DHARUMAN

After 10 days of the
publication of this notice and
within  three months there
after. 1, M.SUGUMARAN, S/O.
P.MURUGAVEL, aged 22 years,
permanently residing at No.28,
South Mada Street, Thiruporur,
Chengalpattu— 60 3110. Those
Intend having my enrollment
as an Advocate moved before
the bar council of Tamilnadu,
bar council building, high court
campus, Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

M.SUGUMARAN

After 10 days of the publication
of this notice and within three
months there after. |, J.JOHNSON
RAJKUMAR, S/o. S. Jayaraj,
aged 41years, permanently
residing at No.12/23, Plot
No.104, Bharathiyar  Street,
Landmark:Opp to Coffee
Company, Koluthuvancheri,
lyyapanthangal, Chennai -600
122. intend having my enrolment
as an Advocate moved before
the bar council of Tamilnadu,
bar council building, high court
campus, chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

J.JOHNSON RAJKUMAR,
F*kk kkk dkk

After 10 days of the publication
of this notice and within three
monthsthereafter. |, D. SATHISH,
S/O. A DEENADAYALAN, aged
39 years, permanently residing
at No.8, Vellai Kulam 6th Street,
Arakkonam Ranipet Dt —-631001.
Intend having my enrollment
as an Advocate moved before
the bar council of tamilnadu,
bar council building, high court
campus, Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

D. SATHISH

Fedk dekk dkk

After 10 days of the publication
of this notice and within three
months there after. I, V.
Umamageshwari, D/o. D. Vijayan,
aged 37 years, permanently
residing at No.38/17, VVS
Appartment, Venkadesa Nagar
1st Ext, Saligramam, Chennai
—600 093. Intend having my
enrollment as an Advocate
moved before the bar council of
tamilnadu, bar council building,
high court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

V. UMAMAGESHWARI

After 10 days of the publication

of this notice and within three

months there after. |, Judith
Melbha.S, D/O. SELVAN.R,
aged 22 vyears, permanently

residing at No.2/97, EVR Street,
Mappedu Post, Thiruvencherry,
Chennai —600 126. intend having
my enrollment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
High court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

JUDITH MELBHA.S

After 10 days of the publication
of this notice and within three
months there after. |, INDRA.G,
D/O. R. GAJENDRAN, aged
23 years, permanently residing
at  No.27, Nethaji  Street,
Malaiyambakkam, Paranur Post,
Chengalpattu— 603002. Intend
having my enroliment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, high court campus,
Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

INDRA.G

After 10 days of the publication
of this notice and within three
months there after. 1, R.Hillbert
Newbegin, S/o. K.Robert, aged
44 years, permanently residing
at D.No.

484A,
Street,

Maariamman  Kovil
Kannigaipair ~ Village
& Post, Periyapalayam (Via)
Uthukottai  Taluk, Thiruvallur
Dist —601102. intend having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

R.HILLBERT NEWBEGIN

After 10 days of the
publication of this notice and
within  three months there
after. I, MAHESH RAJ JK, S/O.
K.JAYACHANDRAN, aged 22
years, permanently residing at
1B, 7th Main Road, 8th Avenue,
Dhandeeswaram, Velachery,
Chennai —600 042. Intend having
my enroliment as an Advocate
moved before the bar council of
tamilnadu, bar council building,
high court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.
MAHESH RAJ JK

dekk Kk kkk

After 10 days of the publication
of this notice and within three
months there after. |, Patnam
Priyanka (Alias) Priyanka.V, W/o.
Venkatesan.N, aged 27 years,
permanently residing at No.24,
Pillaiyar Koil Street, Ninnaikarai,
Kattankulathur, =~ Chengalpattu—
603203. Intend having my
enrollment as an Advocate
moved before the bar council of
tamilnadu, bar council building,
high court campus, Chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Patnam Priyanka (Alias)
Priyanka.V

After 10 days of the
publication of this notice and
within  three months there
after. I, RGOWTHAM, S/O. C.
RAVICHANDIRAN, aged 23
years, Permanently residing
at No.214, South  Street,
Sri Adhivaraganallur Post,
Srimushnam Taluk, Cuddalore
District 608 703. Intend having
my enrollment as an Advocate
moved before the bar council of
tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

R.GOWTHAM

After 10 days of the publication
of this notice and within three
months there after. I, P.Arul
Prasnna, S/O. T. Pichaiyan, aged
28 years, Permanently residing
at No.1, Bajanai Kovil First Lane,
Choolaimedu, Chennai —600
094. Intend having my enrollment
as an Advocate moved before
the bar council of tamilnadu,
bar council building, high court
campus, chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

P.ARUL PRASNNA

After 10 days of the
publication of this notice and
within three months there after. |,
S.E.RAHUL, S/O. ELANGOVAN,
aged 27 years, permanently
residing at No.7/12, Municipal
Colony, Chengalpattu— 603202.
Intend having my enrollment
as an Advocate moved before
the bar council of tamilnadu,
bar council building, high court
campus, Chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

S.E.RAHUL

Hhk Kkk kkk

After 10 days of the
publication of this notice and
within three months there after.
I, K.R. Jayameenashi, D/o.
K.Ravichandiran, aged 23 years,
permanently residing at No.93/1,
Periyar Street, Kattukudalore,
Kattukudalore Post, Panruti TK,
Cuddalore District Tamil Nadu,
Pincode —-607 805. having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

K.R. JAYAMEENASHI
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